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ditional navigation rights exercised
by India.and Sri Lanka in each other’s
water will remain unzarfacted. (Inter-
ruptions)

MR, SPEAKER: Laier on we may
have a debate on this, but not now
I am not allowing any more.

Mr. Kureel.

—

PUBLIC FINANCIAL INSTITUTIONS
LAWS (AMENDMENT) BILL

EXTENSION OF TIME FOR PRESENTATION
or REPORT OF JOINT COMMITTEE.

SHRI B. N. KUREEL: (Ramsanehi-
ghat): I beg to move:

“That this House do exteng upto
the last day of the first week of the
next Budget Session (1975) the time
for the presentation of the Report
of the Joint Committee on the Bill
further to amend the Industrial
Development Bank of India Act,

1834, the Reserve Bank of India
Act, 193¢ the Indu=strizl Finance
Corporation Act, 1648 the  State
Financial Cornorations Act. 1931,

the Life Insurance Cornoration Act.
1836 and the Unit Truzt of India
A-zt, 1963."

MR. SPEAKXER: The question is:
“That this House dn extend putc

the last day of the first week of the
next Budget Session {1973 thr fie-z

for the presentaticn of the Roport

of the Joint Committee on the Bill
further to amend the Industrial
Development Bank of India Act,

1964, the Reserve Bank of India Act,

1934 ihe Industrial Finance Cor-
poration Act, 1948, the State
Financial Corporations Act, 1951.

the Life Insurance Corporation Act,
1956 and the Unit Trust of India
Act. 1963.”

The motion was adopted.

MR. SPEAKER: We shall take up
the next business after lunch. We
adjourn to reassemble at 2.30 p.m.

13.35 hrs.
*The ariginal speech was delivered in

D.G. Gujarat
1974-75
The Lok Sabha adjourned for Lunch
till thirty minutes past Fourteen of

the Clock.
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The Lok 3abha re-ussemblad cfler
Lunch at Tirty Minutes puasg &our-
teen of the Clock.

[MR. DEPUTY SPEAKER in tiie Chair]
Demands for Grants (Guiarat),
1974-75—-Contd.

MR. DEPUTY SPEAKER: Now,
we resume further discussion on the

Gujarat Budget.

SHRI J. MATHA GOWDER,

*SHR7 J. MATHA GOWDER (Nil-
giris): Mr, Depuly Speaker, Sir, while
speaking yesterday on the Budget of
Gujara: State, 1 was referring
how the Government of 1India
have failed to take effective
measures to curb the growing corrup-
ticn, malpractices, black-marketing
ete. in the State. Instead, the ruling
party at the Centre has been trying
to perpetuate itz hold on the State.
As an example, I would refer to the
leakaze of provisions of the Ordin-
ance promulgated by the President on
6th July, 1974 regarding dividends. T
do nst know whether any Minister is
responsible for this leakage or whe-
ther any highly placed bureaucrat is
respornsibie for this. But the leakage
of the provisions of this Ordinance has
greately helned a few monopoly firms
in the State of Gujarat. I wounder
how o'y a few big monopoly indus-
trial firms in Gujarat were aghie to gsat
prier intimaticn regarding the provi-

giong  of this* Ordirance Th: Atul
Products Company, Gujarat Fertili-
sars, Baroda Rayon Company and

Century Mills were able to disgorge
their shares in the market much in
advance of the promulgation of this
Ordinance and they were able to
make a profit of more than Rs. 30
lakhs before the Ordinance was issu-
ed, T am constrained top remark that
the ruling Congress Party at the Cen-
tre would naturally take advantage
of the unexpected windfall for these
industrialists of Gujarat. These indus-
trialists also must be neholden to the
Tamil.
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Government of ¥ndia for the timely
‘\eakage of the Ordinance on Divi-
dends and they would be only too
willing to contribute substantially to
the election fumdg of the ruling Con-
gress Party. It will not be any sur-
prise if the Congress Party wins a
landslide victory in Gujarat, with the
financial assistance of these very
same industrialists of Gujarat.

I will not be far from truth if I
say that the leakage of the Ordinance
has been intentional Because the ele-
ctions in Gujarat are fast approach-
ing. I would like to know whether
thig is the manner in which the Gov-
ernment of Indig are going to tackle
the rampant corruption and black-
market 1n the State of Gujarat. It
locks as though the ruling party 1s
keen to derive maximum advantage
from corruption and blackwmarket. As
1 pointed out yesterday, the ruling
Congress Party at the Centre 1s In
collusion with monopoly industrialists
for fighting the election battle Other-
wise, only a few industnial giants
would not have got prior information
about the provisions of the presiden-
tial Ordinance on Dividends.

Sir, the former Chief Minister, Shri
Chimanbhar Patel, belonged to the
Congress Party against whom allega-
tions of corruption were levelled at by
the Congresgs Party members. Im-
mediately after the fall of his Minis-
try, Shri Chimanbhai Patel was ex-
pelled from the Congress Party, as
if that is the only action the Govern-
ment of India and the Congress Party
at the Centre cap take against him
for all his misfleeds. I wonder whe-~
ther the ruling Party at the Centre is
at all interested ih eradicating the
evil of corruption from this land It
iz only interested in eradicating all
the Opposition to its rule,

Shri Chimsnbhai Patel, after his
resignation as the Chief Minister,
made a public statement that the Cen
tre did not supply adequate quanti-
ties of foodgrains to the State. This

tilisers to the State of Gujarat
been reduced by 50 per cent. Second-
ly, during the period January to June,
1974, that is to say, immediately after
the fall of the popular Ministry and
the dissolution of the Assembly, more
quantities of foodgrains than the actual
allotment from the Central Pool have
been rushed to the State of Gujarat
as mentioned in reply to a starred
question yesterday 1 would like to
know whether this should not have
been done by the Centre at the time
when there was massine agitatior in
the State against scarcities of eseen-
tial commodities. But, now thg Cen-
tral Government would leave ng stone
unturned because of the coming elec-
tions in the State For the ruling
Congress Party everything is fair so
far as fighting an election is concern-
ed. Even the misery of the people
will become a handy tool for the
1uling party to fight an election.

Coming now to the problem of Guja~
rat, the partg of Kutch and Saurashtra
m Gujarat are chronically backward
areas Though the Congress FParty
had been ruhng the State since In-
dependence no concrete steps were
taken for balanced development of
the State. For example, the Kutch
atea of the State was aflicted by dro-
ught seven times consecutively and
yet the Famine Code hag not been
made applicable to this area. I
wonder whether ga short spell of
President’s rule will be able to do any
good to the State which has experien-
ced the ineffective administration of
the Congress Parly during the lam
25 years,

I would also like to substantiste Mmy
argument by referring to the long
standing demand of the people of
Gujarat, They have been demanding
that the Headquarter of the Westdrn
Railway must be located in Gujarat.
At the moment, both the Headquar-
ters of Central Rellway MFWWM
Rallway are located In '
Bhould there be twn
in the oty of Bombay? -
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iral Government have not s0 fer paid
any heed to the genuine demand of
the people of Gujarat.

Similarly, Sir, Kutch area of
Gujarat iz potentially rich in minerals.
As I pointed out earlier, inspite of the
{fact that Kutch 15 chronically drought-
afflicated area and also industrially
backward, the Central Government
have not taken any steps to exploit
the mineral wealth of Kutch area. I
may even ierm this as crimmnal act
of negligence on the part of the Cen-
iral Government,

Belore I conclude, I would refer to
the ghastly atrocities being commit-
ted on Haryans, the children of God,
m Gujarat Recently there was
gruesome murder of Harijans in a
village in Gujarat Such atrocities
should continue to be committed on

Harijans mn the State wluch  gave
hirth to the father of the Natiom,
Mahatma Gandh1 by whose name

the ruling Congress Party swears day
in and day out 15 nothing but a ery-
irg shame on the Government of
India As we know, the name of
Mahatma Gandhi 1s also a  political
ecpediency for the ruling party which
g given a go-by to Gandhism long
ago. The rulmg Congress party does
nut hestitate to exploit the plight of
Haryeans, Scheduled castes and Sche-
vluled tribes at the time of elections
and alse to perpetuate its power. It
looks as though the woeful lot of Hari-
lons and the misery of the millions of
down-trodden people have become a
plaything for the ruling Congress
Party, 1 am convinced in this view
of mine when I see the continuous
Tepetition of murder and massacre of
Harijans in Qujarat which gave birth
lo Mahatmg Gandhi.

Before I conclude, I would appeal
‘o the Central Government that they
should ¢ome with a heavy hand on
thnse who gommit such horrors om
Yarijans in Gujavat.

SHRI P, M. MEHTA (Bhavnagat):

3 Gujsrat yus
peacedul snd the

k.

U pro|
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Adminigtration wes good. In 1072,
that is, after the Assembly Election,
there was g bitter infighting in the
ruling party which created an adverse
impact upon the Administration. The
dishonest and corrupt approach of the
Ministers and the highhandedness of
a few of thewr favourites demoralized
the administration After dissolution,
the Governor, his Advisers and some
Secretaries are trying to tome up the
admunastration. But, I have my own
doubts whether they would be able
to do much becuause the Central Gov-
ernment itself 15 indifferent, callous
and negligent enough and it is giving
step-motherly treatment to Gujarat,
1 can give you an example. Take
the Cotton Corporation which is un-
der the control of Commerce Ministry.
The Cotton Corporation purchased
2,00,000 bales from the State of Pun-
jab and they purchased only 2,600
bales or so from Gujarat. The stock
of Gujarat 1s to-day more than 1 lakh
bales of cotton. When the Corporation
can purchase more cotton bales from
other States why 1n the case of Guja-
rat, they tell us that there are no
funds Take the case of foodgiains sup-
ples They supply more foodgrains to
other States In the same way, they
supply more furnace ofl for industries
to other States I do not grudge that
Let them supply adequate guantity
to other States, Why should they
give this step-motheily treatment to
Gujarat 1n the matter of food supphes,
cotton, fuinace 01l and other things?

I now come to some of the Demands,
First of all, I shall taken up. Demand
Noe, 40 and 41—Civil Supplies, Food
and Civil Supplies Department and
then I shall fake up Demand Nos.
52 and S55—Agnculiure, Forests and
Cooperatoion Depwitment. There ig
acute shortage of cement, coal,
tyres and tubes, mobile oil, fertilisers
and other essential commodities. But,
all these commndities are made avai-
lable in plenty if only you pay more.
That means all commodities
are available in plenty in  black
market. In that way, the Administra-
tion has fafled to prevent the biack.
marketing. !
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* Now, the sowing eeason is more or
less over in Gujarat. And farmers
did not get the required fertilisers
and seeds inadegquate guantity. I think
that this time the agricultural produc-
tion will suffer and shortages would
adversely affect the agricultural pro-
duction. For example, shortate of
fertilisers was of the order of 70 per
cent. Shortage of seeds was of the
order of 50 per cent, These will, I
am sure, adversely affect the agricul-
tural production. In some of the
districts of Gujarat, rains are delayed
and, I think even sowing operations
have not yet taken place. I therefore
demand that immediately work
should be started so as to  provide
wark io the landless labourers to earn
wages.

I now come to Demand No. 105
Panchayats and Health Department.
I want to put a question to the hon.
Minister, Shri Ganesh whether he is
aware of the strange situation that
has arisen in the Panchayat Adminis-
tration. There is a vacuum in the
Panchayat Administration. The term
of the District Panchayats and Taluk
Panchayats expired. Fresh election
were not held at all, Because the
ruling party wag losing ground there.
Noyw what has happened to it? There
are no district panchayats or taluka
panchayats. There are only presi-
dents but thes:  presidents hold
very little or inadequate powers to
cope up with the panchayat pro-
grammes, Similerly, the district de-
velopment officers and taluka develop-
ment officers alsp do not hold adequ-
ate powers. Therefore, the adminis-
tration is at a stand still and no
works are going on. Further, there

"ig no provision in the Act vest powers

in .the district or taluka development

officer and hence there is a combplete
vacuum, So, I demand that this posi-
tion should ‘be amended - either by
ordering immediate frésli elections or

by fssuing = some ordinance voting

' fresh and adequate powers in the
_-oﬁlmdthetﬂukalnddmm'
' chayat officera. .
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Then, [ come to Demnnd No. 109
relating to public health and drink-
ing water supply. The Public Health -
Department has failed to implement
some of the sanctioned schemes. I
can give One example in this con-
nection. There was a drinking water
scheme for the village Kerala which
is a part of my constituency, and they
started the work before a long time,
but that project has not been com-
pleted. They neglected the sugges-
tions and advice of the local people
represented by the panchayats. Now,
I demand that some responsible senior
officer should be deputed to investi-
gate why the village of Kerala could
not get drinking water today in spite
of the having been a sanctionea
scheme for the purpose. The same
is the position in regard to the drink-
ing water scheme for the village of
Akwada also, The sanclioned scheme
there also has been delayed. That also
requires the attention of higher autho-
rlies,

Now, I come to Demand No. 98 re-
lating ic machinery and engineering
ir. Justries, There is a long pending
wroposal  for implementation of a
Machine-Tools project at Bhavanagar.
The representatives of the HMT and
the GIIC revently visited Bhavanagar,
angd they have come to seme decision
to implement this projeet at Bhava.
nagar, but I do not know what has
mappened. I would like to know the
progress made so far. I hope that
the hen.  Minister will throw gome-
light on it.

Lastly, I come to Demand No. 122
relating to the Public Works Depart-.
ment. The PWD has started work to
bridge the missing links on.the coastal.
highway near Bhavanagar to construet
bridges on Bhavnagar creek and
Sonarai creek. They started the work:
in 1872, but the progress has been very
slow. I think that the work has lag-
ged behind by more than 50 per cent.
So, 1 demand that the authorities

should attend to this . project and-'--'

ebmplﬁ:e this wm-k o eur!y o md-__i'.
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SHRI D, P. JADEJA (Jamnagar):
There are some more hon, members
who would wish to speak on this.

SHRI NATWARLAL PATEL (Meh-
sana): Kindly allow us some time.

MR. DEPUTY-SPEAKER, Pleased
sit down. I though, since we had ex-
ceded the time limt, we should being
the discussion of the No-Confidence
Motion round ab>ut 3 PM. I have
seen your names. but if you are very
keen about ii, that meang we shall
huve to eatend the time by a few
my utes 1 en give you five mmutes
cach.

SHRI NATW.ARLAY PATEL: 1 am
very happy at geliing an opportumty
to speak on the Gujurat Budget Our
future develupment and our impoi-
tani problems are concernud with this
Budget

At present 1n  Gujarat there are
many burning problems My friend.
Shii P. M. Mehta referzed to one of
them, namely, cotton. You very
well know that Guyarat grows one
third of the total production of tne
country's eotton. Not only that we
gruw staple cotton which we used to
i"mport from abroad for which we hard
t¢ spend a hug.: amount of toreign ex-
thange, For the last four years we
have bren growing this cotton. Now
the difficulty is that there 13 no buyer
m the marke! and us a result, our
farmers are suffciing a lot. About
110,000 bales are Jying with Gujarat
co-rp ratives unsold. These belongs
to the farmery of Gujarat. I had been
to Bombay recently where I met the
Managing Director of CCI and reques-
ted him to start purchasing in Guja-
rat. He hag agreed in principle, but
he was telling me that for want of
fund; he is unable to star{ purchase
in the State. So we approached the
concerned Ministry, Commerce, here
That Ministry hag ultimately referred
thiz matter to the Finance
I understand Shri Ganesh is aware ol
this problem.

One thing hag to be understood. So
far gs the Cotton Corporstion s con-
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cerned, they cannot start purchasing
unless and until the Government of
India provide adequate money for the
purpoge. That is why I would urge
upon the hon. Minisier 1o taken up
this matler immediately and do
something about it.
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Another point, In Gujarat, there
are many big organisations like
ONGC, the petro-chemical compilex
ete. But so far ag employmeni. of
local people 15 concerned, they do not
gel an gpportunity to work i ihese
oigamsations, I am referring specially
to elass IV and clasg III catagones In
other States where there are such g
employer organisations, naturally wae
local people get the opportunuty of
service there In this connection, we
have requesteq the concerned Minis-
ter He has assured us that some-
thing will e done in the matter
But 1 1s not being implemented.
That 15 why I would request the hon.
Munster to de  sometiung 1 this
matter.

Now I would draw aitention to one
important problem not particularly
concerning 'my constituency but relat-
ing to Gujarat ag a who'e. In the
State, there are g number of tube-
wells. As g matter of fact, there is
very liltle wrugation system in the
State. That is why, s0 many tube-
v ¢l have been dug in the State Up
till now the rate for irrigation in the
State wos round about 35P, per 10,000
hires which is about 2,200 gallons.
This hag been doubled to TOP These
tu' ewells are for the poor people, poor
marginal farmers, especially the Hari-
jang and other economically backward
people who take water from these
tubewells. If the rate ig double,
naturally they would not be able to
take this water. What will ultimately
happen is that these tubewells would
come {o a slandstill and Government
will Incur a loss,

I would like to touch on one more
point. At présent, there is President's
rule in Qujarat. They are functioning
well, but there iz a difference between
President's rule and popular rule, In
Predident’s yule, thay take up some
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thing on hand but do not pursue it
If there 13 a popular government,
after taking up something on hand,
they pursue it (A popular govern-
ment also has to face public opinion
8o, popular rule should be restored as
early as possible. I do not understand
my friends on the other side, When we
hag a popular government, they were
not happy and they wanted Pres:-
«dent’s rule Now they are not happy
with President's rule also I do not
understand what they want Perhaps
they only want chaos in the country,
but we would not allow them to
create chaos at the cost of democracy

ot e seR  (T)
Jorene A qIITT ¥ 20 ¥ W N
FY F7g RFATE, WAy, AT WY
T e T AT AT g St e
or wtv 5 Y &1 o FvET W
R ¥R & fAw saed & e
aaf gty amfy 7 agr == T=Er
o7 T AT B KA7 A7 qgT e
o7 azar aghr avdr o Y @ wEfeg
gy Fory g4 & fore gy 97 faw o
w* A K7 AT ALY | WY AL W ARD
qfFay ¥ oy Frdndy 7= #r ofzr o,
Ty o fir *riw & agm a¢ e A oY
0 ARG W WhGT fHaT 61T q8r
o war wa 1wk | § ag warr gaTAT
wrgn g qe o A fv Ay g =@
TRY 47, W WL IT §AT 91, WY
FurEr ¥t feufy 9w wmy o, o foar
¥ syAeqy 99 FRY o7 W gl
At sz 39 wxa ff faa¥ fasms
agr #7 Swar & wekew e g
gurT gon § ar & & A } wved
T g § o s feafa s dogé
g agré Wt §, W oy § 7

& g T AT | T i 4 ag e
oY ssmT g g fn e fedt o
HREAr %1 AT faarr aqr & fawew
& wfrgur .

qw Rrriiw aveq @ 57 % 84T
& fasre A grm

oY T wreht  wEY ) Ry,
ww ey Doy | fager varAr qrE
e (wmawmm) . .

WMo A ey (TYT) Aaw
AN FTAT AEAT g | T4 WY AEGH
w7 & B ot & oF ard A o A=Y
fa|T @91 ) 79 F A7 ROT A AR
T wY ?

ot crRTweTT Svedlt T 1 9 A
agrdy \ Kagafl vz 7 g e
#* 3 qreeq 7 A v Fs Zw amm AW
%1 9% IeAY2 qt B faam war wr 0
g fegfa Fafrata gw ) afer &9
srAETEr 3 waare feafr v g gd
7 ot gy qfebafr dor gr w§ & fw
qIIAT TATHZT & AR T TAAT I
T4 AT, AT wa o1 ATy § gAY
qg THT AL ATAT | FAM FT 929
warY a% T4 ¥ o fodr ot wanen v
TRTEE AT F T Y T AR A
qEF AEAVET X AR & AT 9EH
FTh A JEA A H G A AW Ay XY
4

15 hrs.

ot Mo Pro frard (Maraaw)
AT T T X qwAT Ay v

ot o meh - 7, TR
g7 & o 1 79 F oy e Py g
g WA WE FOT G-~EY T
WY ¥ fawrs gaay frar s, wowr-
oY & fwre gac fray arapdy
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e qu ot gur 1 wlvo g gt e
o oy fretor sfafr St gwd @1 oy
% Ze} ¥ o ATTX & fisd, T
qATHA & faars gaay e fipar,
Iu gy ¥ TReom WY wres fredy, A
qR g § fir g ol wgw & Qw qeea
=ft Avereatt Farg & Iy frde frar—
Tg awe waary ¥ fawey oY ) Iy X
oy oadr werd ff oY ay werd
feqgem & £ w1 ¥ g g,
TN ®)Y OFE, JAEEIT &
TFeY, IFT gT F4 & fAT A% -
FTTATY GIAT, TG KT AIL G T ALY
FO, §HY wre i< e, wd-sqaeem
wT farerr srawqr ¥ ofrgdT w11

ggr arrr fagre W IzTHAC W4T,
o€ ¥ 3w Ar7 IzTAC wAr, AfeT Az A
& T 7071 ¥ wfF Earrare A8 7§ WK
3+ EY F AT Y ERT T GITT AOIA
#Y wE A F e oY w- g fasdE
fawrr mar o w01, ghrafd wa w0
FF 1T W AT FIR AT Pt |

MR DEPUTY-SPEAKER. You are
gomng far a field. I would hke to
know whether you are supporting or
opposing this demand?

SHRI RAMAVATAR SHASTRI I
am opposing the budget

MR DEPUTY-SPEAKER: Jayapra-
kash and Bihar are no part of this
budget. Do not go so far into it

Confine yourse to Gujarat and the
budget.
oft Tmrawre wredy - e by
I e g
MR. DEPUTY- Wm Yoy @re
meking u pelitical wpeech. You are
not refarzing fo the Bdget st all

— £
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ot vwgae ekt 0 & fadewr
w7 TET 97 WY AW F gATEere &
fasm ar@ma g wfe?, fepeaw
# Qo Ay sqwedr & PaATe &1 e
A wifgw, Trer-faesr WX efmar
fald ga} 2w &Y od sgERaT WY
s fear 2, 37 & fave w/mR
AT wrfgy | Afva Y aar wgr g ?
g 9% W@ F—FATE WY W FA,
frrar smAEqT 1 7 EL—IH AW
1 NAW O 7 F7 @ &, fw 7 wA-
Ay gfe AE W@ A9 gW e
¥ maF A qifET A T 9 Sy
SATqT WA &7 TAW FET AMEN
frm & @Y &

HEAY A AT
FT ARETHT  FT AATIIA BT AF
afgfrfadt #1 T9w  TEH =

qrarfrs sifafies &Y @ 91 ar
HEAY E—F AN & AELT4TE G X
A Ffed | & I I7 Oy ayAwedy
fARTYTT FF WTAT A AT H T
Fvar g I3 o7 772 § 9T &
% 9o o =as QOFAT AT WY
AT AT HFISTT AL AATT I
Ay <7 TUAT B AR T

MR DEPUTY-SPEAKER Shn
Jadeja I hope he will confine lumselt
te the Guyarat budget.

SHRI D P JADEJA (Jamnager)'
Sir, I am grateful to you for giving
me Bn opportunity to speak on ihe
Gujarat budget, which I support I
would like to place a viewpoint which
has been rather 1mportant to the whole
of Gujarat State in general and my
area in particular Some wmembers
have already spoken on the drought
situation But 1 would hke to nwen-
tion here that the area from where
I come and my adjacent districts
have @ peculhr drought  sithation,

which cantiot sitved by the

-
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Narmada issue being settleq nor by
the Rajasthan Canal being brought
into that area.

We are surrounded by the gea un
three sides, We have no major irriga-
tion projects, We have no big rivers,
hardly to call any perennial river. We
have no source of conserving rain
water that we get. Let me assure you
that since 1968 my region has aut
even hag 50 per cent of the average
rainfall that we normally used to get.

This year, the drinking water is be-
ing made available to people at a cost
of Rs. 16/~ per barrel. Today not only
we have got to vacate our arcas but
we have also to tell our guests and
friends not 1o visit us In this area,
there is no other alternative, there is
no other way of giving relief to these
people as far as drinking water is
concerned except by having desalina-
tion plant. Whenever we talk of
desalination plant, it is brushed aside
by tre State Government as well as
by the Central Government saying
that it is uneconomicel and it is foo
expensive Docs that mea, that this
area con npever have sweet water?
Even in condilinng like these. we arv
sufferg todav Wil the Government
not think of irying tn find an rcono-
mical nlternative nr trving to mnke
a survey to see in whual other -wvay
thev can give drinking water to these
800 to 344 villages covering about
12—15 lakhs of population.

Then, 1 would like tn  draw the
attention of the Government, spe-
cially, the State Government through
the Union Ministry that in this region
we have the reclamation scheme. Re-
clamation normally means reclaiming
waste land or reclaiming saline 'and
to be used for irrigation purposes or
to bring it under sweet water. But in
our area, the reclamation schemes
have not been fo reclaim the land but
to conserve water which would have
otherwise flown into the sea, These
projects have come to a standstill for
Quite some years. I am sorry to say
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that even whatever little water had
been reclaimed in this area has been
drained away by unlawful means.
This is where the State Government
should intervene, should come in the
picture and try to see that this wate:
is conserved snd that no more good
land is takep over by the saline area.

Another point that I woulgd like to
raise is about coastal regions of the
whole of Gujarat Staie I do not know
why in the last two years, there has
been a sudden rush fiom all over the
country to Gujarat region for fishing,
entering in fishing industry also.
Now, what has happened is that
Guyarat fisherme,: who have been do-
g fishing under the indizenous old
sysiem by hav_ing country-craft, by
having small boats which do not have
mechanisation, have gol 1o eompete
with thege new landlords of the meca
who have come into Lhis region with
mechanised ships and all that. I
would like to emhasize that these
small fishermen should be given
more subsidy, The Gujarut Govern-
ment is giving it. But they should pive
more subsidv to genuine poor fisher-
men who have been doing fishing all
these generations and are still con-
tinuing 1y the sume trade. These peo-
ple should be given more subsidy.
They wtiould he given more assistanc?
and protection from ‘e State Gov-
ernment o that their erea and thedir
resources are not oexploited.

All the same, m chanisution should
not he stopped. Mechanised fishing
vessels should be allowed. But they
should be given n limit, beyond a
few miles, whatever the Government
devides.

I would also like to draw the
atiention of the Central Govern~
ment that beyond g few miles, with~
in our territorial limits, there are
international fishing companies, fore-
ign companies, which are doing
fishing trade there and exploiting
our rich sea resources,
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'md Bee that Gujarat sea coast does

" niot suffer in the same manner as the
coast in south India is suffering,

: 8ir, I have g lot of other poinig to
"mention. But asg you have given me
a vVery .short time, I would only
request the hon, Minister to see to
it it that the programmes which they
have given to us just now, the recla-
mation scheme, the afforestation
scheme, slym clearance and develop-
ment of tourism which are very vital
to the people of Guarat ang to the
national economy, are speedily imple-
mented. They shoulg not think in
terms of this district or that district
having an equal share from the State
Government’s exchequar. Whichever
scheme is more important, more vital
for that region should be given prio-
rity over others.

With these words,
Demandg for Grants,

oft vy femd (3iwT) - wITETR
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K R GANEBH) Sir, Gwarat was
discussed 5 number of times ip this
House Hon, Members would remem-

SRAVANA 1, 1808 (SAKA)

DG, (Guyarat),
1974-15
Election Commission. After comple-
tion of the work only the question
will arise when elechion will take
place  There is no difference of
opinion on the pomnt that Guarat
should have a popular Government.
T am facing a handicap Many homn.
Membera have raised many pomnts
and 1t 18 not possible for me withip the
Imuted time at my disposal to deal
with all the points There are vanous
wsues wnvolved and even among the
Central Government various 1ssues are
bemg dealt with in different runis-

tries

22

SHRI K. S CHAVDA (Patan)’
Regarding atrocities on haryans the
hon Home Minister shoulq make a
statement

SHRI K R GANESH I have not
. I will come to that There

oft wy formly - N g aifea
ftfxe s fegec as @07

t take place in Gujarat, I
was only submitting that there was
no escape from = popular Govern-
ment end there is no gquestion of un-
duly postponing elections. It is a2
very progressive State and it 3 a
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of efforts made through the anti-
untouchability laws, and this sort of
thing continues and I think the entire
House would ghare the concern of the
hon Member in thi; regard that with
a heavy hangq these atrocities should
be put an end to because for cen-
turres our prethren have been oppres-
sed and now even when we are our
own masters 1t is a pity that this
scourge should continue.

Sir, everybody will share the feel-
ings with the hon, Member—I think
Gujarat Government has taken certain
steps in this regard. Yesterday there
was a heated discussion here. Shri
Stephen very feelingly stated about
the steps that have been taken 1
shoulg congratulate the Gujarat Gov-
ernment for using the powers given
under the Bombay Police Act and
for having a sort of a collective fine
or whatever word we may use op the
villagers who were responsible for
this heinous crime that was perpe-
trated on the poor harjjans. If they
had not take, the steps and if ordi-
nary law ig to take its own course,
1 think it wil] be years before any
punishment coulg be given. I think
in an atrocity that was committed on
the harijans, I think that some sort
of a punishment of this nature is
requireg to be given if at all we want
to make any dent on this.

I think hon. Members have also
mentioned about Kutch,

SHRI K, 8 CHAVDA: He has not
touched the points raised about the
Finanee Ministry.

MR. DEPUTY-SPEAEER: Mr.
Chavda, you must realise that this is
a blanket demand involving so many
ministries. As 8 matter of fact, each
demand will be discussed separately.
The Minister of State for Finance is
not in'a position tv give reples to all
that you have safd’ The only thing
that I can say here is that all that
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you said would be iaken note of and
whatever administration ig there in
Gujarat ey will take note of all
these things and try to rmplement
them. Bul, I would request that you
do not insi8t on a reply from him,
He 15 not capable of replying, At the
moment what we are concerned with
is whether we shoulg make that
money available to the FPresident for
running the Gujarat Admumstration.

MAVALANKAR
Member

SHRI P G
(Ahmedabad): The han
made certain points.

SHRI H. M. PATEL (Dhandhuka):
A specific suggestion was made name-
ly that in other cases, compensation
of a more adequate nature ‘was
made Why 1s that being denied to
these harijans?” Those who suffered
during Nav Nirman Samit; move-
ment have all been paid compen-
sation,

MR
have made that point,
the Minister. I do not deny that
this is a specific point. There are
many other specific points also. Once
You take any one specific point, where
do we discriminate in regard to other
specifi. points? I leave it to the
Minister

SHRI P. G. MAVALANKAR I am
now on a point of order I would
only request you to ask him to grve
detailed replies to the various points
that were raiseqd ty various Members.
Let the consolidated replies be laid
on the Table of the House so that we
know what steps the government are
going to take OQur point is that
since Gujarat is under President's
Rule, the Central Government should
implement at least those matters
which are urgent and most impor-
tant,

MHE. DEPUTY.SPEAKER: 11 can-
net give any direction that replies
shoulg be given. The only thing that
I can eay is that due note should be
taker, of al] the points made hy the
hon, Members and then Gujdrat Xd-
minidtration 'should try to implement
tiem ag far g possible.

DEPUTY-SPEAKER- You
I leave 1t to
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SHRI P. M MEHTA: It is custo-
mary to Teply to all the points raised
by the hon. Members,

MR, DEPUTY-SPEAKER: Here s0
many ministries are involved, How
do you expect the Minister to reply
to all the pointg concerming so many
ministries? Let him go on now,

SHRI K. R. GANESH: Shri Mava-
lankar made many points when he
spoke on the Cut Motion. Thoss are
not related to the present situation in
Gujarat. They cover tihe entire
gamut of the whole of the develop-
ment of Gujarat. 1 cannot give reply
to each of the points, But, I can send
those poinls to Gujarat Government
but on some of the points to which I
am required to give my reply, I can
give my teply. 1 have pleuty of facts
here about the (GGujarat budget, about
the sectorn] allotment, about food
procurement, about the quantitn of
toodgrains that the Gujarat Govern-
moent have got, about groundnut oil,
about panchayats about Kandla port
and so on It is « suffimently long
thing. Those notes are here  with
me, I would not take me long (o
1ea] those noies, and I have marked
those notes also Therefore. there is
no dearth of material which the
Gujarat officers have given to mme,
and I have gone through it and it
would not take me long to answer the
points. ..

SHRI K 8. CHAVDA: Tuoen., you
may direct him to lay them on the
Table of the House,

SHRI K. R, GANESH: I was try-
ing to deal with the general guestion
of Harijan atrocities which the hon.
Member hsq referred to, but before
I could complete my submissions on
that, where also the hon, Member
shareg the concern with me, he had
raised the question about compensa-
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treated on a par with the riot-
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affected persons to whom the
Gujarat Government have given
a ceriam compen.sahon. Since hon.

Members have raised this point and
expresseq a certain view, thia matter
could be referred to the Gujarat
Government. Since there is 5 very
specific question, there would have
been no difficulty in referring it to
them But before I could say that,
the hon. Member hag intervened, I
was only dealing with the general
queslion of atrocities on Harijans, I
can appreciate the hon. Member's
position that perhaps this was a par-
ticular peint j, which hon. Members
were more interested.

The probleqm of the manually
driven rickashawg which Shri Limaye
had raised ig a human problem, This
problem has been there at Ahmeda-
bad, This problem was discussed
there when Gujarat wag part of un-
divided Bombay. There was a ban
on manually driven rickshaws. Later
on, the Gujarat authorities felt that
it was not possible to do away with
them, Now, they have decided that
at least those manually driven rick-
shaws which have been 1 existence
for some time would continue. Of
course, there couly be two opinions
on this T cannot contest the opinion
which Shri Limaye has expressed
that it is a human problem. It is a
human problem and it saould |be
solved. The reasoning that the
Gujarat authorities have given is that
it would lead to unemployment if
they are banned, and moreover there
is fuel ghortage today, and, therefore.
these have been allowed. This has
been welcomed by certain sections
except the auto-rickshaw dealera.
Stil}, it is a question, which requires
consideration, and I shall refer this
matter again to the Gujarat Govein=-
ment.

He had also raised certain gques-
tions, which bave been discussed here
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ordinance was a valig constitutional
enactment,

As regards the specific points which
hon. Members have raised, 1 shall
refer them to the Gujarat Governs
ment and I shall furnish replis io
whichever points require reply DHom
me With these words, I commend
these Demands to the House,

SHRI H M. PATEL: 1 wish 1o
crave your indulgence to put forward
one point before you. Hhere is a
Siate under President's rule, and thc
discussion on the budget of that State
is being cut short in this manner It
bevomes the responsibility of the
Memberg of Parlilament to go into the
details of the budget to the maximum
extent possible and seek detailed
anwers. The hon. Minister says that
he has got notes in regard to al! the
points that were made by wvarious
Members here, Why is sufficient
time not being alloweg so that he can
give the answers in full? What is
the meaning of President’s rule? Why
18 the budget being placeq before
Parliament for its sanction? Is Parlia-
ment going {o be only a rubber-
stamp? No, Mr. Deputiy-Speaker,
permit me to say thig for instance..

MR. DEPUTY-SPEAKER: What is
the point that he is trying to make?

SHRI H. M. PATEL: 1 do say that
more time should be given....

MR. DEPUTY-SPEAKER This is
the decision of the House. The Busi-
ness Advisory Committee’s report
came to the House and the House has
agreed....

SHRI K. 8. CHAVDA: The House
iz the master ang not the Business
Advisory Commitiee, ang the House
ran decide otherwise,

SHRI H. M, PATEL: 1 wish 10 seek
your support to this point. When a
State ig placed under President's
yule, where i# the place for venti-
lating its grievancesy
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MR. DEPUTY-SPEAKER: Here.

SHRI H. M. PATEL: Here, What
is the occasion” The Budget is the

occasion.

MR, DEPUTY-SPEAKER: I think
you have made the point,

SHRI H M PATEL: It is not

enough for the Minister to say ‘I do
not know’.

SHRI K. R, GANESH:
said ‘I do not know'
words into my mouth.

MR. DEPUTY-SPEAKER" You
have made the point. Let us under-
slan the pincedure (Interruplucns)
Order! 1 am seized of the point made
by My, Patel and you want to inter-
pose something else.

I have not
Do not put

I see the validity of the submission
I am not disputing it. But here the
Business Advisory Commities of the
House sits and divides up the time.
Shri Chavda said that it is not the
Business Advisory Committee but
the House which is the master. I fully
agree with him. But the procedure
is that the Report of the Business
Advisory Committee comes before
the House and the House gives its
consent to it.

SHRI H. M. PATEL: This was not.

MR. DEPUTY-SPEAKER: 1 fully
agree that members from Gujarat
have reasons to feel aggrieved if
their problems cannot be discussed
thoroughly, If the time is limited,
there is validity in that. It cannot be
done now, but I think in future some
means shottlg be found in order to
provide the members adequate scope
to discuss their problems,

Now, unless Shri Mavalatkar
wantg any particular cut wotion to
put to the Housg . T will
put all of them together to the vote
of the House (Interruption). ‘M.
Patel, you are cregting more pioh-
lems for your owp owwu-ﬂt
Why don’t you sit downg :

b
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SHRI NATWARLAL PATEL- 1
want only one minute,

MR. DEPUTY-SPEAKER: No, no.
He has rawmed his points op the floor
of the House.

SHRI NATWARLAL PATEL So
far as my point 1s co.acerned, he has
not rephed,

MR. DEPUTY-SFPEAKER. Order,
order, 1 have said from here, ana
he has also said it that gll the
speefiie points rased will be taken
note of I have said that the Gujarat
wdhunistraa sn,  whuowa 1 EP M-
sible for it, musi try to study ana
rmplement the poinis raised by the
members I am sure your poimnt will
be ane of the important points You
should be satisfied with that,

SHRI P. M MEHTA: They should
also inform the members.

MR DEPUTY-SPEAKER: Any-
way you have made your submission.

SHRI P. G. MAVALANKAR: I
want eut motion No. 1 to be put sepa-
rately.

MR, DEPUTY-SPEAKER- Shn
Mavalankar insists that cut motion
No 1 to Demand No. 3 should be put
separately.

The question is:

“That the demand under the
head ‘Elections’ be reduced by
Rs, 100",

[Need for having fresh elections
for the new Vidhan Sabha at the
earliest date to enable the people
of Gujarat to have g popular Gov-
ttnment again) (1).
The Lok Sabha divided:

Division No, 1]

AYES
Banera, 8hri Rumendra Singh
Bhagirath Bhanwar, Shri -
Bhattacharyya, shri Dinen
Bhattacharyys Shri Jagedish
Bhattacharyys, Sbri B, P,

[16.45 hrs.
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Bosu, Shri Jyotirmoy
Chandra Shekhar Singh, Shri
Chavda, Shri K. 8.
Chinnaraji, Shri C, K.
Chowhan, Shri Bharat Singh
Dandavute, Prof Madhu
Deh, Shi; Dasaratha
Gowder, Shry J, Matha
Halde:, Shii: Krishna Chandra
Hazra, Shri Manoranjan
Jharkhande Rai, Shn
Joarder, Shri Dinesh

Jushi, Shiri Jagannathiao
Koya, Shn C H Mohamed
Ltmaye, Shr1 Madhu

Malik, Shni Mukhtiar Singh
Manuharan, Shn K,

Mearan, Shri Murasol
Mavlankar, Shr: P, G.
Mehta, Shry P, M.
Modak, Shri Bijoy
Mody, Shn Piloo
Muhammed Ismail, Shn
Mukherjee, Shr1 Samar
Mukherjee, Shri Sarg)
Nayak, Shii Baksi
Pajanor Shr; Aravinda Bala
Patel, Shr: H. M,

Patel, Kuman Mamben
Ram Deo Singh, Shri
Ramkanwar, Shri
Reddy, Shri B, N,

Roy, Dr. Saradish

Saha, Shri Ajit Kumar
Saha, Shr1 Gadadhar
Saksena, Prof. S, L.
Sen, Shri Robin
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Shakys, Shri Maha Deepak Singh

Sharma, Shri R, R,

Shastri, Shri Ramavatar
Sinha, Shri Satyendra Narayan
Somasundaram, 8hri 8. D.
Viswanathan, Shri G,
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Yadav, Shri G. P,

Jadav, Shri Shiv Shanker Prasad
NOES

Aga, Shri Syed Ahmed

Agrawal, Shri Shrikrishna

Ahirwar, Shri Nathu Ram

Ansari, S8hri Ziaur Rahman

Appalanaidu, Shri

Arvind Netam, Shri

Babunath Singh, Shri

Bajpai, Shri Vidya Dhar

Banamali Babu, Shri

Banerjee, Shrimati Mukul

Barman, Shri R, N.

Barupal, Shri Panna Lal

Basappa, Shri K.

Basumatari, Shri D,

Bhagat, Shri H, K. L.

Bhargava, Shri Basheshwar Nath

Bhatia, Shri Raghunandan Lal

Bhattacharyyia Shri Chapalendu

Bist, Shri Narendra Singh

Brahmanandyn, Shri Swami

Buta Smgh, Shri

Chandra Gowda, Shri D, B,

Chandrashekharappa Veerabasappa,

Shri T, V.

Chandrika Prasad, Shri

Chaudhary, Shri Nitiraj Singh

Chavan, Shrimati Premalabai

Chavan, Shri Yeshwantrao

Chawla, Shri Amar Nath

Chikkalingaiah Shri K.

Choudhury, Shri Moinul Haque

Daga, M. C,

Darbara Singh, Shri

Das, Shri Anadi Charan

Das, Shri Dharmidhar

Dasappa, Shri Tulsidas

Daschowdhury, Shri B, K.

Deshmukh. Shri K. G.

Dhamankar, Stri '

Dharia Shri Mohan

Dinesh Singh, 8hri
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Dixit, Shri @, C,

Dixit, Shri Jagdish Chandra
Doda, Shri Hiralal

Dube, Shri J. P,

Dumada, Shri L, K.
Dwivedi, Shri Nageshwar
Engli, Shri Biren

Ganesh, Shri K. R.
Ganga Devi, Shrimati
Gangadeb, Shri P,
Gautam, Shri C. D,
Gavit, Shri T. H.

Ghosh, shri P, K,
Godara, Shri Mani Ram
Gogoi, Shmi Tarun
Goumango, Shri Giridhar
Gopal, Shri K.

Goswami, Shri Dinesh Chandra
Gotkhinde, Shi: Annasaheb
Gowda, Shri Pampan
Hansda, Shr: Subodh
Hanumanthaiya, Shri K.
Har1 Kishore Sirgh, Shri
Ishogue, Shiy A, K. M,
Jaffer Sharief Shri C. K,
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrimati V,
Jha, Shri Chiranjib

Joshi, Shri Popatlal M.
Joshi, Shrimati Subhadra
Kadam, Shri J. G,

Kader, Shri S, A,
Kahandole, Shri Z, M.
Kakoti, Shri Robin

Kale, Shri

Eamala Prasad, Shri
Kamble, S8hri T, D.
Kamla Kumari, Kumeri
Kapur, Shri Sat Pal
Kawvde, Shri B. R,

Kedar Nath Singh, 8hri '
Khadilksr, 8tvj R. K,
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Kisku, Shri A, K. Patel, Shri Arvind M.
Kotoki, Bhri Liladhar Patel, Bhri Natwarlal
Kotrashetti, Shri A, K. Patel, Shri Prabhudas
Krishnan, Shrl G, Y. Patel, Shri R, R,
Krishnappa, Shri M. V. Patil, Shri Krishnarao
Kulkarni, Shri Raja Patil, Shri T. A,
Kureel, Shri B. N, Patnaik, Shri J, B,
Kushok Bakula, Shri Peje, Shri S, L.
Lakksppa, Shri K. Purty, Shri M. S.
Lakshmikanthamma, Shrimati T, Raghu Ramaiah, Shri K,
Lakshminarayanan, Shri M. R, Rai, Shrimati Sahodrabai
Mahajan, Shri Vikram Rajdeo Singh, Shri
Masahajan, Shri Y, S. ' Raju, Shri P. V. G,
Majhi, Shri Gajadhar Ram, Shri Tulmohan
Majhi, Shri Kumar ' Ram Sewak, Ch.
Malaviya Shri K. D, Ram Singh Bhai, Shri
Malhotra, Shri Inder J. Ram Surat Prasad, Shri
Mallanna, Shri K Ram Swarup, Shri
Mandal, Shri Jagdish Narain Ram)i Ram, Shri
Mandal, Shri Yamuna Prasad Rao, Shrimati B. Radhabai A,
Manhar, Shri Bhagatram Rao, Shri Jagannath
Mishra, Shri Bibhuti Rao, Shri Nageswara .
Mishra, Shri G. S, Rao, Shri P, Ankineedu Prasad
Mishra, Shri L, N, Rao, Dr. V, K. R, Varadaraja J-
Modi, Shri Shrikishan Rathia, Shr1 Umed Singh
Mohammad Tahir, Shri Raut, Shri Bhola
Mohammad Yusuf, Shri Ravi, Shri Vayalar
Muhammed Khuda Bukhsh, Shri Ray, Shrimati Maya
Murmu, Shri Yogesh Chandra Reddy, Shri K. Ramakrishna
Negi, Shri Pratap Singh Reddy, Shri M, Ram Gopal
N.mbalkar, Shri Reddy, Shri P, Ganga
Oraon, Shri Tuna Reddy, Shri P, Narasimha
Pa.nuli, Shri Paripoornanand Reddy, Shri Sidram
Pandey, Shri Damodar Richhariya, Dr. Govind Das
Pandey, Shri Krishna Chandra Rohtagi, Shrimati Sushila
Pandey, Shri Narsingh Narain Roy, Shri Bishwanath
Pandey, Shri R. S. Rudra Pratap Singh, Shri
Pandey, Shri Sudhakar Sadhu Ram, Shri
Pandey, 8hri Tarkeshwar Saina, Shri Mulki Raj
Punigrahi, Shri Chintemani Saive, Shri N. K. P,
Punt, Shri K, C, Samanta, Shri 8, C.
Puokal Haokig, Shri Bangliana, Shri
Pratap Singh, Shri Satpathy, Shri Devendra

Paswan, Shri Ram Hhagat Bavapt, Shri Shankermo

ol s A 11 e s “ -
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Sayeed, Shri P, M,
Sethi, Shri Arjun
Shafee, Shri A.
Shahnawaz Khan, Shri
Shankar Dev, Shri
Shankaranand, Shri B.
Sharma, Shri A. P,
Sharma, Shri Madhoram
Sharma, Shr1 Nawal Kishore
Sharma, Shri R. N,
Shastri, Shri Shcopujan
Shenoy, Shri P. R.
Shivnath Singh, Shri
Shukla, Shri B, R,
Siddheshwar Prasad, Shri
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Singh, Shri Vishwanath Pratap

Sinha, Shri Nawal Kishore
Sohan Lal, Shri T,
Stephen, Shri C, M.
Suryanarayana, Shri K.
Swaminathan, Shri R. V,
Swaran Singh, Shri
Tayyab Hussain, Shri
Thevar, Shri P, K. M,
Tiwary, Shri D. N,
Tombi Singh, Shri N,
Tula Ram, Shri

Fulsiram, Shri V,

Uikey, Shri M. G.
Vekaria, Shri
Venkatasubbaiah, Shri P.

Verma, Shri Sukhdeo Prasad

Vidyalankar, Shri Amarnath
Vikal, Shri Ram Chandra

Virbhadra Singh, Shri
Yadav, Shri Chandrajit
Yadav, Shri Karan Singh
Zulfiquar Ali Khen, Shri

MR DEPUTY-SPEAKER: The
result* of the division is:

Ayos 507 Noes 210.
The motion was negatived.

MR DEPUTY-SPEAKER: 1 will
now put all the other cut motions to
the vote of the House

Cut Motions Nos, 2 to 32 were pul and
negatived.

MR DEPUTY-SPEAKER: The
question is:

“That the respeclive sums not
exceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper, be granted to the President,
out of the Consolidated Fund of the
State of Guarat 1o complete the
sums necessary to defray the charg-
es which wilt come in course of
payment during the year ending the
81st day of March 1975, in respect
of the heads of demands entered in
the second column thereof against: —

Demands Nos_ 2, 3, 5. to 15, 17 to
19, 21 to 28, 31, 33 to 38, 40
to 42. 44 to 46, 48 to 60, 62,
83, 65 to 102, 104 to 114, 116,
118 to 128, 130 to 138, 136 to
144 and 146"

The motion was adopted.

—

- —

*The following Memberg also recorded their votes:

AYES: Sarvashri Sarjoo Pandey

NOES: Sarvashri
Pragad Dhusia,

Jugannath

ang Janswar Misra;

Mishra. B V. Naik and Anant
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[ The Mctions for Demands for Grants
which were adopted by tne Lok Sadhu,
gre reproduced bzlow-——Ed].

Demany No 2 CounNciL oF MINISIERS

“That a sum not exceeding
Rs, 5.56,000 on Revenue Account he
granted to the Piesident out of the
Congotidaied Fund of the State of
Gujarat to complete the sum
aecessary o defray the charges
which will comc in course of pay-
ment duning the year ending the
31st day of Maich, 1975 1n je:pect
uf ‘Council of Muusters

DemAnD No 3 ELLCIIONS

“That a :um not eXcee hing
R, 9,62,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
QGujaral to comple.e the sum peces-
s~ary tu defray the chaiges which
will come 1 cowrsc of payment
during the year ending the 31st day
of Mareh, 1975 1n respect  of
‘Elections’.”

DemANp No 5. GFNERAL ADMINISIRA-
TION DEPARTMENT

“That a sum not exceeding
Rs, 28,00,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete thy sum neces-
sary (o defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1975 in respect of '‘Gene-
ral Administration Department’ "

Drmanpy No 6. Passrorr ESTABLISH-
MENT

“That & sum not exceeding
Rs, 854.000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come ipn course of payment
during the ysar snding the 31st day
of March, 1975 in respect of ‘Paas-
0

*
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Denanp No. 7. OTHER ADMINISTRATIVE
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SeErVICEs (GENIRAL APMINISTRATION
DEPARTMENT)
“That a sum not exceeding

Rs 7,07,000 on Kevenue Account be
gianted to the F'resident out of the
Consolidated Fund of the State of
Gutarat to complete the sum neces-
sary t defray the charges which
w il come in course of payment dur-
o n e year ending the 3lst day of
March, 1875 1n 1espect of ‘Other Ad-
ministrative Services (General Ad-
*nimstratron Department'.”

Drmano No, 8. MisCELLANEOUS GENE-

Inl SERVICES ((GFNERAL ADMINISTHA-
TION DEPARTMENT)

“That a sum not exceeding
Re 2,29,000 on Revenue Account be
granted to the President out of the
Consohdated Fund of the State of
Guaat to complrte the sum neces-
+ary io defray the charges which
will (ume 1n course of payment dur-
ung the year ending the 31st day of
“la:.h. 1975 in respect of ‘Miscellan-
evus General Services (General Ad-
munistration Depar.ment)’.”

DimANp No 9. PROMOTION OF LAN-

GUAGES AND LITERATURES (GENERAL
AUMINISTRATION DEPARTMENT)

“That a sum not exceeding
Rs. 46,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payvment dur-
ing the year ending the 31st day of
March 1975 in respect of ‘Promotiion
of Languages and Lateratures
(General Administration Depmt-
ment)’ "

Demanp No, 10. Arr aNp CULTURE
(GENERA] ADMINISTRATION DEPARL-
MENT)

“That a sum not exceeding

Rs, 14,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to compiete the sum neces-
sary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
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March, 1976 in respect of ‘Art apd
Culture (General Admtnistration
Department)-.”

Demanp No, 11. SoCIAL SkCURIN AND

WELFARE (GENERAL ADMINISTRATION
DEPARTMENT),
“That a sum not exceeding

Rs, 83,000 on Revenue Account be
granted to the President out of the
Consilidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1975 in respect of ‘Social
Security and Welfare (General Ad-
mnistration Department)’”™

Demanp No. 12 Oruer  SOCIAL  AND

CoMMuntTY SERVICES (GENERAL AD-
MINTSTRATION DEPARTMENT).
“That a sum not exceeding

Rs 30,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come tn course of payment dur-
ing the yesr ending the 31st day of

March, 1975 in respect of ‘Other
Social and Community Services
(General Administralion Depart-
ment)"."

Demanp No. 13, GENFRAL ADMINISTRA-
TioNn DrPARTMENT—DLANNING
MACHINERY

“That a sum not exceeding
Rs, 3,15,000 on Revenue .Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to camplete the sum neces-
sary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day
of March, 1975 in respect of ‘Gene-
ral Adminisiration Department—

Planning Machinery’."”
Dumaxy No, 14. EconoMic Apvice
AND STATISTICS
“That a sum not exceeding

Rs, 3522000 on Revenue Account
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be granted to the President out of
the Consolhidated Fund of the State
of Gujarat to completg the sum ne-
cessary to defray the charges which
will come mn course of payment dur-
ing the year ending the 3lst day of
March, 1975 m respect of ‘Economic
Advice and Statistics'.”

Demanp No 15. LFANS AND ADVANCES
70 (GOVERNMENT SERVANTS IN GENERAL
ADMIRISTRATION DEPARTMENT

“That a sum not exceeding
Rs. 5,66,000 on Capital Account be
granted to the President out of the
Consolidated Fund of the Stete of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1975 in respect of ‘Loans
and Advances to Government Ser-
vants in General Administration
Department’.”

Demaxp No 17, Sares Tax

“That a sum not exceeding
Rs, 1,14,60,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Gujarat to complete the sum ne-
cessary to defray the charges which
will come in course uf pavment dur-
ing the year ending the Jist day of
March 1975 in respect of ‘Sales
Tax! ”

Demanp No 18 REVENUE FEXPENDIFURE
oN ENTERTAINMENT AND EDUCATION
Crss

“That a sum not exceeding
Rs, 4,799,000 on Revenue Account be
granted to the President out of the
Consolidateq Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment dar-
ing the yegr ending the $ist day of
March., 1975 respect of Revenue
expenditure on Entertainment and
Education Cess'.”

Diaarp No. 19, Bagiry Savieog
Ougainmpirion |

d‘\‘
“Thet 3 sum wot.
&V.Mawm

et
3
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granted to the President out of the
Consolidated Fund of the State of
CGujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1975 in respect of ‘Small
Savings Organsation’.”

DeManD No. 21. FINANCE DEPARTMENT

“hat a sum not exceeding
Rs 18,24,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which will
come 1n course of payment during
the year ending the 31st day of

March, 1075 in respect of TFinance
Department’ ”

Demanp No. 22. TREASURY AND
ACCOUNTS ADMINISTRATION

“That a sum not exceeding
Rs. 80,03,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat ta complete the sum neces-
sary to defray the charges which
will come in course of payment dur-
ing the vear ending the 31st day of
March, 1975 in respect of Treasury
and other Retirement benefits’.”

Demaxp No, 28. PENsION AND OTHER
RETIREMENT BENEFITS

“That a sum not exceediny
Rs. 2,80,66,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Gujarat to complete the sum ne-
cessary to defray the charges which
will come in course of payment dur-
ingtheyearmdlngtheﬂstdt!of
March, 1975 in respect of "Treasury
ang other Retirement bemefits.”

SRAVANA 1, 1896 (SAKA)
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ment during the Year ending the
31st day of March, 1975 in respect
of Other Revenue Expenditura
pertaining to Finance Depart-
ment"‘l

Demanp No 25, CoLLECTION Of
EpucaTioN Crssg

“That a sum not exceeding
Rs, 29,00,000 on Revenue Account
be granted to the President out of
the Consoldated Fund of the Stats
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1875 in respect of
‘Collection of Education Cess’.”

Demanp No. 26. OrmEr-SoCIAL
SECURITY AND WELFARE PROGRAMME
(FINANCE DEPARTMENT)

“That a sum not exceeding
Rs. 6,000 on Revenue Acciunt be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum
necessary to defray the charges
which will come in codrse of pay-
ing the year ending the 31st day of
March, 1975 1n respect of ‘Other So-
(1al Secunly and Welfare Pro-
gramme (Finance Department)’ ’

Dsmanp No. 27. FINANCE DEPARTMENT
Pranning MACERINERY

“That a sum not exceedmg
Rs. 50,000 on Revenue Account be
granted to the Presidemt vut of the
Consohdated Fund of the State of
Gujarat to compicte the sum neces-
sary to defray the charges which
will come in course of payment
cduring the yeor ending the 31st day
of Maurch, 1975 in respect of Finance
Department—Planning Machinery'.”

DeMaNp No. 28, ADMINISTRATION OF
INDIAN PARTNERSHIP AcT AND GENERAL
INSURANCE

*“That a sum not
Re, 192,000 o Revenus Account
granted to the President out
idnied Yund of the State
to complete the
to defray the |
which will comp In course of

it
§§EaEz
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respect of ‘Other Admunistrative
Services (Legal Department)'.”

DeManp No, 36.—OTier Socrarl Smcu-

RITY AND WELFARE PROGRAMME
(LEcAL DEPARTMENT)
“That a sum not cxceeding
Rs, 3,18000 on Revenue Account

ment during ithe ysar ending the
31st day of March, 1975 ip 1espect
of ‘Administrotion cf Indian Fart-
nership Act and OCeneral Insu-
rm“t.!!
DenmAND No. 31. LOANS AND ADVANCES
TO GOVERNMEMI SERVANT IN FINANCL

(FINANCE DEPARTHRIENT)

“That a sum not exceeding
Rs, 12,05,000 on Capital Account be
on Capital Account be granted to
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come 1n course of payment dui-
g the year ending the 31st day of
March, 1875 1n  1esoett of Loans
and Advances to Guovernme .. Sel-
vants 1 Finance Department

DeManp No 33 -—ADMINISTRATION OF
JUSTICE

“That & sum not exceeding
Rs. 1,47,06,000 on Revenue Account
be granted to the President out of
the Consolhidat:d Fund of the State
of Guyarat to complete the <um
necessary to defray the chaiges
which will come in couise of
payment during the year ending
the 31st day of March, 1975 1mn
respect of ‘Admunistration of Jus-
tice’.”

DeMAND No 34 —LrecaL DEPARIMENT
“That a sum not exceeding
Rs 10, 06,000 on Revenue Account
be granted to the President out of
the Consohdated "Tund of the State
of Gujarat to complete the sum
necessary fo defray the charges
which will come 1n course of
payment during the year ending
the 31st day of Maich 1975 m
respect of ‘TLegal Department’'”
DgmAND No 35 —OTAER ADMINISTRA-
Tve Semvices (LecAt, DEPARTMENT)

“That a sum not exceeding
be granted to the President out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necesgary to defray the charges
which will come in course of
payment during ¢he year ending

the 8ist day of March, 1275 im

be granted to the President out ol
the Consohdated Fund of the State
of Gujaiat 1, complete the sum
necossary to  defray the charges
which will come 1n course ot
payment during the year ending
the 31st day of March, 1875 m
respirt v ‘Other Sorial Security
and Welfaie Prosramme  (legal
Department)'"”

DeEMaNp No 37 —ADMINISTRATION OF
RiLiwaovs AND CHARITABLE ENDOWN-

MENTS AcCT

“That a sum not exceeding
Rs 588,000 on Revenuc Account
be granted to the President out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary fo defray the charges
which will come in coutse of
payment during the year ending
the 31st day of March, 1875 in
respect of ‘Admunistration of Reli-
gious and Charitable Endownments
Actl L

DEMARD No 38 —LOANS AND ADVANCES

10 GOVERNMENT SFRVANTS IN LEGAL
DEPARTMENT

“That a sum not exceeding
Rs. 7,23.000 on Capital Account
be granted to the Preadent out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course
peyment during the year ending
the 31st day of March, 1875 In
respect of ‘Loang and Advences to
Government Servants in Legal De-
partment’’

Desmanp No, 40 —Crvit, SUPPLIFR

“That & sum hot exceeding
Rs. 1074000 ox Revenue Account
and not exceeding Re. $35,00,000 on
Capital Account he grested o the
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Pregident out of the Consclidated
Fund of the State of Gpjarat to
complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1975 in respect of ‘Ciyil Supplies.’™

Demanp No. 41.—Foop anp CIviL Sup-
PLIES DEPARTMENT

“That a sum not exceeding
Rs. 3,22,000 on Revenue Acgount
be granted to the Preswdent out of
the Consvlidatod Fund of the State
of Guwarat to complete the sum
necessary to ddfray  the charges
which will come 1n course ol
payment during the year ending
the 31st day of March, 1976 i
respect of ‘Food and Civil Supplies
Department'.”

Demanp No 42 —Foop axp Nuimi-
rton (Foop axp Civin SnHpPLIES
DEPARTMENT )

*“That a sum not exveedund
Rs. 80,897,000 on Hevenue Account
and not exceeding Rs 83,40,00,000
on Cupital Account be granted to
the President out of the Consohda-
tion Yund of the State of Gujarat
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day March, 1975
in respect of ‘Food and Nutrition
(Food angd Civil Supplies Depart-

ment) 'h

DEmanp No. 44.—LoANE AND ADVAN-

crs %0 GOVERNMENT SERVANTs IN
Foor Anp CiviL SUPPLIES DEPART-
MENT

“That a sum not exceeding
Rs. 8,83,000 on Capital Account
be granted to the President out of
the Consolidated Fund ‘of the State
of Gujarat to complete the sum

SRAVANA 1, 1896 (SAKA)
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Demanp No, 45. STATE LEGISLATURL

“That a sum not exceeding
Rs. 17,25,000 on Revenue Account
be granted tv the President out of
the Consohidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which  will come in course of
payment during the year ending
the 3ist day of March, 18975 in
respect of ‘State Legislature.”

DrmAND No. 46.—LOANS AND ADVAN-

(e85 710 GOVERNMENT SERVANTS IN
GUJARAT LEGISLATURE SECRETARIAT

“That & sum not exceeding
Hs 1,20,000 on Capital Account
ve granted to the President out of
the Consohdated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in rourse of
payment during the year ending
the 3Ist day of March, 1975 in
respect of 'Loans and Advances to
Government Servants in Gujarat
Legislature Secreturiat' ™

48 —ADJUSTMENT ON
ACCOUNT OF AID MATERIALS FROM
ForeiGN CouUNTRIES

That a sum not exceeding
Rs, 80,00,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Gujarat to complete the som
necessary to defray the charges
which wil] come in course of
payment during the year ending the
31st day of March, 1875 in respect
of ‘Adjustment on account of Aid
Materials from Foreign countries'.”

DemanD No, 49, —SoCIAL SECURITY AND
Werrare (AcrrcuLTURE, FoREsTs

AND
Co-oPERATION DEPARTMENT)

“That a sum not exceeding
Rs. 10,00,000 on Revenue Account
be granted to the President cut of
the Consoclidated Tund of the State
of Gujarat to complete the sum
necessary to defray the changes
which will come in course of
payment during the year ending
the Blst day of March, 1075 in

t
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respect of '‘Social Security and Wel-
tare (Agriculture, Forests and Co-
operation Department)’.”

DemMand No. 50.—RELiEs WORKS (AG-
RICULTURE, FORrEsTS AND COOPERATION
DEPARTMENT).

“That a sum not exceeding
Rs, 1,45,49,000 on Revenue Account
be granted to the Presdent out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course ol
payment during the year ending
the 3lst day of March, 1875 1n
respect of ‘Relief Works (Agricul-
ture, Forests and Co-operation
Department)’.”

DeManp No. 51.—OTHER SOCIAL AND

COMMUNITY SERVICES (AGRICULIURE,

FORESTS AND COOPERATION DEFARTMNT)
“That a sum not exceeding

Rs. 1,04,000 on Revenue Account and
not exceeding Rs. 16,67,000 on
Capital Account be granted to the
President out of the Consolidated
Fund of the State of Gujarat
to complete the sum necessary 1o
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1975 in respect of ‘Other Social and
Commumity Services (Agriculiure,
Forests and Cooperation Depart-
ment)"."

Demanp No, 52—AGRICULTURE, FORESTS
AND COOPERATION DEPARTMENT
“That a sum not excecding

Rs. 10,00,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in eourse of payment dur-
ing the year ending 31st March,
1978, in Tegpect of ‘Agriculture,
foreste and Cooperation Depart-
ment'.”

Demant No. 53-—CO-OPERATION (AGRI-

cuLTuRe] Tomusts aNp CIO-OPEIRATION

DEPARTMENT)

“Ihat a sum not exceeding
Rs 2,19,94,000 on Revenue Account
and not exceeding Rs. 469,065,000 on
Capital Account be granted to the

DeMmaND No.

FORESTS AN9

President ouf of the Consolidated
Fund of the State of Gujarat to
complete the sum necessary to de-
iray the charges which will come
in course of payment during the
year ending the 31st day of March,
1976 in respect of ‘Co-operation
{(Agriculture, Forests and Co-Opera-
tion Department)’.”

54.—O3HER (GENERAL
EconomMic SgRVICES (AGRICULTURE—
COOPERATION DEPART-
MENT)

“That a sum not exceeding
Rs. 4,78,000 on Revenue Account be
granied to the President out of the
Consolidated Fung of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1875 in respect of ‘Other
General Economic Services (Agn-
culture, Forests and Cooperation
Department)’.”

DeEMaND No 55.—AGRICUTURE {AGRI-
CULTURE, FORESTS AND COOPERATION
DEPARTMENT)

“That a sum not exceeding
Rs 6,12,66,000 on Revenue Account
and not exceeding Rs 1,77.186,000
on Capital Account UbLe granted
to the President out of the Conso-
hdated Fund of the State of Gujarat
to complete the sum necessary to
detray the charges which will come
m course of payment during the
year ending the 31st day of March,
1975 i1n respect of ‘Aguiculture
{Agriculture Forests ang Copera-
tion Department)’.”

Demanp No. 56.—MIiNoR IRRIGATION,
Sor. CONSERVATION »ND AREA DEVE-
LOPMENT (AGRICUNTURE, FORESTS AND

CO-OPERATION DEPARTMENT)

“That & sum not exceeding
Rs. 3,17,04,000 on Revenue Account
snd not exceeding Rs. 55,560,000 on
Capital Account be granted to the
President ocut of the
Fund of the State of Gujarst o
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in respect of ‘Minor Irrigation, Soil
Conservation and Area Develop-
ment (Agriculture,, Forests and Co-
operation Department)’.’

Demanp No. 57 —ANIMAL HUSBANDRY
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DeManp No 82 —LOANE AND ADVANCES
T0 GOVERNMENT BERVANTS IN AGRICUL-
TURE, FORESTs AND COOPERATION DEPTT,

‘That a sum not exceeding
Rs 24,00,000 on Capita] Account be

“That a sum not exceeding
Rs. 2,30,37,000 on Revenue Account
and not exceeding Rs 10,000 on
Capital Account be granted to the
President out ot the Consohdated
Fund of the Stat. of Gujaret to
complete the sum necessary to de-
fray the chaiges which will come
in course of payment during the
year ending the 31t day of March,
1975 1n respeet of ‘Amimal Husban-
dry
Demanp No 58 —DARYy DEVELOPMEN1

“lThat a sum not excecding
v 20 10,000 un Hevenue Account
and not ¢scerding Rs  11,00,000 on
4'ap.al Account be eranted to the
Presideat out of the Conschdated
tund of the State of Gujazat to
tomplete tht sum nece saty to de-
fray the charges which will come
m cowse of payment during the
year ending the 31st day of March,
1876 1 respect of ‘Dairy Develop-
men 1B

DeyManp No 59 —FISHFRIES

“That a sum pot exceeding
Rs 78,655,000 on Revenuc Account
and not exceeding Rs 28,96,000 on
Capital Account be granted to the
President out of the Consohdated
Fund of the State of Gujarat to
complete the sum nccessary to de-
fray the charges which will come in
courge of payment during the year
ending the 31st day of March, 1975
in respect of TFisheries’.”

DezManp No. 60 —FoREsSTs

“That a2 sum not exceeding
Hs. 1,65,39,000 on Revenue Account

granted to the President out of the
Consolidatedq Fund of the State
ot Gujarat to complete the sum
neces ary to detray the dJharges
which will come n course of pay-
ment during the year ending the
31st day of March, 1975 1n respect
ol Loans and Advances to Govern-
ment Servants in  Agnculture,
Forestg and Cooperation Deptt’”

Demanp No 63 —STATE ExCISE

That a sum not exceeding
Rs 1510000 on Revcnue Account
be granted to the President out of
the Consolidated Fund of the State
ni Gujarat to complete the sum
necessary 1o detray the charges
v hich will come 1n course of pay-
ment duling the yecar ending the
31+t gay of March, 1975 in respect
of State Excise'”

DCvaNnp No 65 —EDUCATION AND
LaBOUR DEPARTMENT

‘*That a sum not exceeding
R+ 956,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray thv charges which
will come In course of payment
during the year ending the 31st day
of March, 1975 in respect of ‘Edu-
cation and Labour Department’”

Demane No. 66— Envcarion

“That a sum not exceeding
R+ 380,60.49,000 on Revenue Ac-
count and not exceeding Rs 71,36,000
on Capital Account be granted to
the President out of the Consolidat.
ed Fund of the State of Gujarat to
complete the sum necessary to de-
fray the charges which will come
in course of payment during the
year ending the 31st day of March,
1975 in respect of ‘Education’.”

Demsanp No. 87.—Arr anp CurrToms
(Evucarron AND Lamoun DreaRTaext)

“That a sum not exceeding
Rs. 88,381,000 on Revenue Account
be granted to the President out of
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the Consolidated Fungd of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1875 m respect
of ‘A1t and Culture (Education and
Labour Dcpartment)’.”

DeMAnNp No. 68 —SCIENTIFIC SERVICES
AND RESEARTH

“That a sum not exceedinyg
Rs. 20,000 on Revenue Account
be granted to the President out ot
the Consolidated Fund of the State
of Gujarat to complele the sun
necessary to defray the charges
which will come 1n course of
payinent during the wvear ending
the 3lst day of March. 1875 in
respect of ‘Scientific Services and
Regearch’.”

Demanp No 69 —Housme

“That a sum not exceedins
Rs, 30,00.000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the Stulo
of Gujarat to complete the sum
necessary to defray the chargses
which will come mn course of
payment during the year ending
the 31st day of March, 1975 in
respect of ‘Housing'.”

Denzanp No T0.—LABOUR AND

EMPLOYMENT

“That a sum not exceeding
Rs, 1,07,94,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defrav  the charges
which will come 1n course of
payment during the year ending
the 31st day of March, 1975 in
respect of ‘Labour and Employ-
ment)’.”

Dimvanpg No. 71..—Socrar  SecuriTy
ANp Werrane (Epvcarron ANp LasoUr
DrrPARTMENT)
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“That & sum not cxceeding
Rs. 5,00,39,000 on Revenue Account
and not exceeding Rs. 22,49,000
on Capital Account be granted to
the President out of the Consoli-
dated Fund of the State of Gujarat
to complete the sum necessary to
defray the charges which will come
m course of payment during the
year cnding the 31st day of March,
1975 1n respect of ‘Social Security
and Welfare (Education and Labour
Department)’.”

Demanp No 72.—EDUCATION  AND
LAROUR DEPARTMENT PLANNING
MACHINERY
“That a sum not exceeding

Rs. 32000 on Revenue Account
be granted to the Presideni out ot
the Consohdated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending

the 3ist day of March, 1975 in
respect of ‘Education and Lahour
Depat timent - Planning Machi-

nery'.”

DrMaNp “ - 78 —LOANS AND ADVANCES
10 GOVERNMENT SeavanTts 1IN Epuca-
TTON AND LaABOUR DEPARTMENT

“That a sum not ecxceeding
Rs. 15,33.000 on Capital Account
be granted to the President out of
the Consoliduted Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st dov of March, 1875 in
respect of ‘Loans and Advances to
Government Servants in Education
and Labour Department'.”

DeMAND No. T4—TaxEs oN VEHICLRS

“That a sum not exceeding
Rs. 8,02,64,000 on Revenue Account
be granted to the President out of
the Consoliflated Tund of the Btate
of Gujarat to mmemm
pecessary fo defrdy the SHargw
which will come §n M'fﬂ

v
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payment-during the year ending
the 3Ist day of March, 1975 in
respect of “Taxes on Vehicles'.”

Deniaxp INo. 70.-—Otuer TAXES AND
DuTies ON COMMODITIES AND SERVICES
{HoME DEPARTMENT)

“*That a sum not cxceeding
Rs. 5,49,000 on Revenue Account
cranted 1o the President out of
tir: Consolidated Fund of the State
of Gujart to complete the sum
necesrary o defray  the charges
. hich  will come in  c¢ourse ofi
pavinent duving the year ending
the 31s¢ dav of March, 1975 in
respect of ‘CGther Taxes and Duties
o1 Comrnodities and Services (Home
Denaprtraent)’”

Demiane 5o, 7€.—Home DEPARTMENT

“That a sum not exceeding
Rs. 8,38,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the Stat:
of Gujarat to complete the sum
necessary to  defray the charges
which will come in course cf
payment during the year ending
the 3ist day of March, 1975 in
regpect of ‘Home Department’”

Divanp No. 77.—PoOLICE

“That a sum not exceeding
Re. 10.61,70,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of
pavment during the year ending
the 31st day of March, 1975 in
resgect of ‘Police’.”

Denmanp No. 78.—JaIL

“That a sum not exceeding
Rs. 40.22,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Guiarat to complete the sum
necessary tc defray the charges
which will come in course of
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payment during the year ending
the 3ist day of March, 1975 in
vespect of “Jails’,”
Dedina. No. 79—OTiiER ADMINISTRA-
TIVE SCRVICEs (HOME DEPARTMENT)

“That a sum not exceeding
220 00,:0.000 on Revonue Account
oe granted to the President out of
tiie Consolidated Fund of the Sizic
of Gujarat to coreplete the H
necessary to  defray the ¢ha
wialeh  will come in course
parvatent during the year endicz
the  3l1st day of March, 1972 in
pect  of ‘Other  Administrative

LIEE]

Scrvices (Home Department)’.

ros

Dexanp No, 80.—ArT aNp CULTURY
{HoME DEPARTMENT).

“That a sum not exceeding
Rs. 38,000 on Revenue Account
and not excceding Rs. 1,23,000 on
Capital Accoun. be grented to the
President out of the Consolidated
Tund of the State of Gujarat 1~
compiete the sum necessary to
defray the charges which will come
in course of payment during the
vear ending the 31st day of March,
1975 in respect of ‘Art and Culture
{Home Department)'.”

Deazaxp No. 81.—INFORMATION AND
PusLiciTy

“That a sum not ecxceeding
Rs. 54,83,000 on Revenue Account
be granted to the President out o
the Censolidated Fund of the State
of Gujarat to complete the sumn
necessary to defray the chorges
which will come in course of
pavment during the year endins
the 31st day of March, 1975 ix
respect of ‘Informafion and Pub-
licity’.”

DeEMaxDp No, 82.—S0OCIAL SECURITY AND

WELFARE (HoME DEPARTMENT)

“That a sum not exceedinz
Rs. 82,000 on Revenue Account
he granted to the President out cf
the Consolidated Fund of the Stat=
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DeEMAND No, 86.—OTHER TAXES AND
DuTiEs oN COMMODITIES AND SERVICES

IMr, Deputy—Speaker]

of Gujarat to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1975 in
respect of ‘Social Security and Wel-
fare (Home Department)’.”

Deavianp No. 83.—Roap anp Warcr
TRANSPORT SERVICES

“That a sum not exceeding
Rs. 20,20,000 on Revenue Accourt
and not exceeding Rs. 1,68,00,003
on Capital Account be granted to
the President out of the Consoli-
dated Fund of the State of
Gujarat to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 3ist day of March, 1875 in
respect of ‘Read and Water Trans-
port Services.”

" DEmanD No. 84 —Tourism

“That a sum not exceeding
Rs. 6,30,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Gujarat to completer the sum
necessary to detray the charges
which will come in course of
rayment during the year ending
the 31st day of March, 1975 in
trespect of ‘Tourism’.”

DemanD No. 85.—L0aNS AND ADVANCES
70 GOVERNMENT SERVANTS IN Howmes

DEPARTMENT
“That a sum not exceeding
Rs. 36,28,000 on Capital Aeccount

be granted to the President out of
the Consolidated Fund of the State
of Gujarat to complele the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1975 in
respect of ‘Loans and Advances to
Government Se¢rvants in Home
Department’.”

(INDUSTRIES, MINEs AND POWER
DEPARTMENT)

“That a sum not exceeding
Rs. 9,50,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Gujarat to compilete the sum
necessary to defray the charges
which will come in c¢ourse ot
payment during the year ending
the 31st day of March. 1975 in
respect of ‘Other Taxes and Duties
on Commodities and Services (In-
dustries, Mines and Power Depart-
ment)’.”

Devaxp No, 37—STATIDNERY AND
PRINTING

“That a sum not exceeding
Rs. 1,81,20,000 on Revenue Account
be granted to the Presicent out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to  defray ihe charges
which will come in course of
payment during the year endifg
the 31st day of March, 1975 in
respect of ‘Stationery and Print-

: L]

ing

Demanp No, 88.—PENSIONS AND

OTHER RETIREMENT BENEFITS (INDUS-
TRIES, MINES AND POWER DEPARTMENT)

“That 4 sum not exceeding
Rs. 1,76,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1975 in
respect of ‘Pensions and other
Retirement Benefits (Industries,
Mines and Power Department)’.”



257 D.G. (Gujarat),
1974-75
Demanp No. B9.—SoCIAL SECURITY AND
WrerLrarg (INDUSTRIES, MINES AND
Power DERARTMENT)

“That a sum not exceeding
Rs. 14,90,000 on Revenue Account
and not exceeding Rs. 1,22,77,000
on Capital Account be granted to
the President out of the State of
Gujarat to complete the sum
necessary to defray the charges
which will come 1n course ot
payment during the year ending
the 31st day of March, 1975 m
respect of 'Social Security and
Welfare (Industries, Mines and
Power Department)’.”

DeMaxy No 90—INDUSTRIES NINES AND
Power DEPARTMENT)

*That a sum not exceeding Rs.
576.000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment dur-
ing the year ending the 81st day of
March. 1975 in respect of ‘Industries,
Mines and Power Department’.”

DEManp No. 91 —ExPORT PROMOTION

“That a sum not exceeding Rs.
1,830,000 on Revenue Account be
granted to the President out of the
Consolidated Fung of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March. 1875 in respect of ‘Export
Promotion’.”

Demanp No. 82 —Co-0/ERATION INDUS-
TRIES, MINES aNp PowEr DEPARTMENT)

“That a sum not exceeding Rs.
10,77,000 on Revenue Aeccount and
not exceeding Rs. 18,831,000 on Capi-
tal Account be granted to the Presi-
dent out of the Copsolidated Fund
of the State of Gujarat to complete
the sum necessary to defrsy the
ctharges which will come in course of
payment during the yesr ending the
1003 L 8.9
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31st day of March, 1978 in respect of
Power Department)'.”

No., 93.—0rtuen (GENERAL
EcoNomic SERvVICES (INDUSTRIES, MINES
( ANDp POwgn DEPARTMENT)

“That a sum not exceeding Rs.
9,27.000 on Revenue .Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defrny the charges which
will some in course of payment dur-
ing the year ending the 3l1st day of
March, 1975 1n respect of ‘Other
General Economic Services (Indus-
tries, Mmnes and Power  Depart-
ment'.”
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DEMAND Nou. 94—INDUSTRIES

“That a sum not exceeding Rs
3091000 on Revenue Account and
not exceeding Rs. 74,75,000 on Capi-
tal Account be granted to the Presi-
dent out of the Consdlidateq Fund
of the State of Gujarat to complete
the sum necessary to defray the
charges which will come in course
of pavment during the year ending
the 31st day of March, 1975 in res-
pect of ‘Industries’.”

DeEMAND No. 95—VILLAGE AND 'SoCIAL
INDUSTRIES

“That a sum not exceeding Rs.
85,02,000 on Revenue Account and
not exceeding Rs. 38,85,000 on Capi-
tal Account be granted to the Presi-
dent out of the Consolidated Fund
of the State of Gujarat to complete
the sum necessary to defray the
charges which will come in rourse
of payment during the year ending
the 31st day of March, 1975 in res-
pect of ‘Village and Small Indus-
tﬂe".”

Demanp No, 96—MiINEs ANp MINERALS

“That a sum not exceeding RS
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[Mr. Deputy-Speaker] ing the year ending the ilst day of
the sum necessary 1o defray the March 1975 in respect of ‘Invest-
charges which will come in course menls in Industrial Financial lnsti-

©of payment during the year ending tutions’.”
the 31st day of March, 1975 in res-

pect of ‘Mines and Mineral’.” Demanp No. 101—MULTIPURPOSE RIVER
PROJECTS (INDUSTRIES, NINEs AND
DEMAND NoO. 97—POowER PROJECTS PowER DEPARTMLXNTI

“That a sum not exceeding Rs. “That a sum not excecding RS.
56,22,000 on Revenue Account and 1,00,00,000 on Capital Account be
not exceeding Rs. 19 00,10,000 on granted to the President out of the
Capital Account be granted 1:° the Consohidateg Fund of the State of
President out of the Con_sohdated Gujarat to complele the sum neces-
Fund of the State of Gujarat 1o sary to defray the charges which
complete the sum necessary to de- will come in course of payment
Iray the charges which will come during the year ending the 21st day
in course of payment during the of March, 1875 in respect of ‘Multi-
year cnding the 31st day of March, purpose River Projects (Industries,
1975 n respect of ‘Power Projects Mines and Power Department)’.”

DEmanp No. 98—MACHINERY AND ENGI-
NEERING INDUSTIES DEMAND NoO. 102—LOANS AND ADVANCES
TO GOVFRNMENT SERVANTs TN (INDUS-

‘That a sum not exceeding Rs. TRits MINES AND POWER DFPARTMENT)
6,535,000 on Capital Account pe gran-
ted to the President out of the Con-
solidated Fung of the State of Guja-

rat to complete the sum necessary to :
defray thepr‘harzes which will come Consolidated Fund of the State of

: (GGujarat to complete the sum neces-
in course of payment during (the
year ending the 31st day of §llarch. sary to defray the charges which

1975 in respect of ‘Machinery and wil! rome in course of payment dur-
Engineering Industries’” ing the year ending the 31st day of
March, 1975 in respect of ‘Loans and

*That a4 sum noit exceeding Rs.
N 53.000 on Capital Account L
granted to the Presideni out of the

Demanp No, 99—CONSUMER INDUSTRIES Advances to Government Servants in
Irdustries, Mines and Power Depart-
“That a sum not excceding Rs. ment}’.”

68,15000 on <Capital Account be
granted to the President out of the DEMAND No, 104—FIRE PROTECTION AND

Consolidated Fung of the State of CorrroL
Gujarat to complete the sum neces- “Fhat a sum not e Re.
sary to defray the charges which a su t exceeding

- 10,000 on Revenue Account he gran-
will come in course of payment dur- ted to the President out of the Con-
ing the year ending the 3ist day of solidated Fund of the State of Guia-
March, 19?{', in respect of ‘Consumer rat to complete the sum necessary to
Industries. defravy the charges which will come
in course of navment during the
vear ending the 31rt Aav of March.
1875 in respect of ‘Fire protection
“That a sum bpol exceeding Rs. and Coartral' "

;::ns:dmfo O&C;?::;e:t :mtt tuf t:: DeEmanp No. 105—PANCHAVATS ANPD
Consolidated Fund of the State of HEALTH DEPARTACENT

Gujarat to complete the sum neces- “That a sum not exceeding R
sary to defray the charges which 11.76.000 on Revenue Account be
will come in course of payment dur- granted to the President out of the

DeEmant No. 100—INVESTMENT IN INDUS-
TRIAL FINANCIAL INSTITUTIONS

.
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Consolidateg Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 197% in respect of ‘Pancha-
vats and Health Department’.”

DEmaNDp No. 106—CoMMUNITY DEVEZLOP-
MENT

“That a sum not exceeding Rs.
6.92,15,000 on Revenue Account and
not exceeding Rs. 21,60,000 on Capi-
tal Account be granteq to the Presi-
demt out of the Consolidated Fund
of the State of Gujarat to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March 1975 in res-
pect of ‘Community Development’.”

DeEmanD No. 107—MEpicAL

“That a sum not exceeding Ks.
10,84,40,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1975 in respect of ‘Medical’.”

DEMAND No. 108—FaAMILY PLANNING

“That a sum not exceeding Rs.
3.67,05,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defrav the charges which
will come in course of payment
during the year ending the 31st day
of March, 1975 in respect of
‘Family Planning’.”

DEmaND No. 109—PuBLIC HEALTH. SANI-
TATION AND WATER SUPPLY

“That a sum not exceeding Rs.
6,89,92,000 on Revenue Account and
not exceeding Rs, 2,58,47,000 on
Capital Account be granted to the
President out of the Consolidated
Fund of the State of Gujarat to

SRAVANA 1, 1896 (SAKA) D.G. (Gujarat),
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complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March 1975
in respect of ‘Public Heaith, Sanita-
tion and Water Supply’.”

DEMAND No. 110—URBAN DEVELOPMENT
(PANCHAYATS AND HEALTH DEPARTMENT)

~That a sum not exceeding Rs.
1,10,14,000 on Revenue Account and
not exceeding Rs. 3,43,000 on Capita:
Account be granted to the President
out of the Consolidated Fund of the
State of Gujarat to complete. the
sum necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31lst day of March, 1975 in respect
of ‘Urban Development (Panchayats
and Health Department)’.”

DEMAND No, 111—SOCIAL SECULITY ANZ
WELFARE (PANCHAYATS AND HEALTH

DEPARTMENT)

“That a sum not exceeding Rs
1,01.51,000 on Revenue Account be
granted to the President out of the
Consolidated Fung of the State ot
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March 1975 in respect of ‘Social Se-
curity and Welfare (Panchayats and
Health Department)’.”

DEMAND No. 112—RELIEF ON ACCOUNT
OF NATURAL

CALAMITIES (PANCHAYATS
AND HEALTH DEPARTMENT)

“That a sum not exceeding Rs.
20.00.000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment dur-
ing the vear ending the 31st day of
March, 1975 in respect of ‘Relief on
Account of Natural calamities (Pan-
chayats and Health Department)’®,
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Demanp No, 113—PANCHAYATS AND
HEALTH DEPARTMENT——PLANNING
MACHINERY

“That a sum not exceeding Rs.
32,000 on Revenue Account be gran-
iel {0 the President out of the Con-
rolidated Fund of the State of Guja-
1l to complete the sum necessary
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1975 in respect of ‘Pancha-
yats and Health Department Plan-

XU

ning Machinery’.

114—COMPENSATIONS AND
AND

DeManp No,
ASS5IGNMENTS TO LOCAL Bopies
PANCHAYATI RAJ INSTITUTIONS

“That a sum not exceeding BRs.
2,47,36,000 on Revenue Account be
gianted to the President out of the
Cuonsolidateq Fund of the State of
Gujarat to complete the sum neces-
gary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of

farch. 1975 in respect of ‘Compen-
sations and Assignments to local
Bodies and Panchayati Raj Institu-
tions)*.” '

Denianp No. 116—LOANS AND AD\ANCES
T0 GOVERNMENT SERVANTS IN PANCHA-
YATS AND HEALTH DEPARTMENT

“That a sum not exceeding Rs.
13,66,000 on Capital Account be gran-
ied lo the President out of the Con-
tolidated Fund of the State of Guja-
rat to complete the sum necessary to
<efray the charges which will come
in course of payment during the
year ending the 31st day of March,
1975 in respect of TLoans and Ad-
vances to Government Servants in
Panchayats and Health Depart-
mentt‘”

No. 118—NON-RESIDENTIAL
BUILDINGS

DIMAND

“That a sum not exceeding Rs
6,55,08,000 on Revenue Account and
not exceeding Rs. 2,00.48,000 on
Capltal Account be granteg to the
Prerident out of the Consolidated

DEMaND No.
TIVES SERVICES (PUBLIC WORKS DEPART-
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Fund of the State of Gujarat to
complete the sum necessary to
defray the charges which will come
my course of payment during the year
ending the 31st day of March, 1975
n 1espect of '‘Non-residential build-
ings'.”

119—OTHER ADMINISTRA-

MENT),

“That a sum not exceeding Rs.
17,00,000 on Revenue Account he
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sarv to defray the charges which
willl come in course of payment dur-
ing the year ending the 31st day of
March, 1975 in respect of ‘Other
Administrative Services {Public
Works Depariment).’ ™

Denmanp No. 120—Housme (Pusric
WoRKS DEPARTMENT)

~That a sum not exceeding Rs.
1.33,75,000 on Rewvenue Account and
not exceeding Rs 2,40,68,000 on
Capital Account be granted to the
President out of the Consolidated
Fund of the State of Gujarat to
romplete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 3lst day of March, 1975,
in respert of ‘Housing (Public Works
Department)’.”

DeManp No. 121—RELier Works (Pus-
Lic WOrRRS DEPARTMENT)

“That a sum not exceeding Rs.
1.20,28,000 on Revenue Account be
grenteg to the President out of the
Consolidateg Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment dur-
ing the year ending the 8lst day of
March, 1075 in  respect of "Relief”
Works (Public Works Department)’ "

Demanp No. 122—Pusirc Worzs De-
PARTMENT

“That a sum not exceeding Rs
17,76,000 on Reveaue Account be
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granteq to the President out of the
Consolidated Fund of the Stuate of
Gujarat to complete the sum neces-
sary to defray the chaiges which
will come In course of payment dur-
ing the year ending the 31st day of
March, 1875 in respect of ‘Public
Works Department’.”

Demanp No, 123—Co-orrraTiON (Pub-
Lic WORKS DEPARTMENT)

“That a sum not ex.eeding Rs,
1,143,000 on Revenue Acioun! and not
cnceeding Rs. 200,000 on Capital
Actount be gramied to the IPresident
out of the Consulidated Fund ot the
State of Gujarat to romplete the
sum necessary to defray the charges
which will come in course of payv-
ment during the vear ending the 31st
day of March, 1975 1n respert of ‘Co-
operation (Public Works Depart-
ment)"”

DEMAND No 124--IRRICATIOM

‘That a sum noi cxeeedings Rs
18,48,12,000 on Revenuce Account and
nul exceeding Rs 22,82 36,000 on
(‘apital Acrount be granted to the
President out ot the Conwolulated
Fund of the Stute of (fhujarat o
complete the sum necessary to de-
fray the charges which will come In
~ourse of payvment during the year
ending the 51st day of March, 1975
in respect of ‘Irrigation’.”

DEMaND No 125—Ponts

“That a sum not exceeding Rs
277.24,000 on Revenue Account and
not exceeding RS. 1,90,97.000 on
Capital Account be granted to the
President out of the Consolidated
Fund of the State of GCujarat to
omplete the .-sum necessary {o de-
fray the charges which will come in
~ourse of payment during the year
ending the 31st day of Marrh 1975
in respect of ‘Ports".”

DeMawy No. 126--GramiNg CLuBs

“That a sum not exceading Rs
48,000 on Revenue Account be gran-
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ted to the President out of the Can-
solidated Fund of the State of Guja-
rat to complete the sum necessary
to defray the , charges which will
come 1 course of payment during
the year ending the 31st day of
Mlareh. 1975 in respect of ‘Ghding
C u |ll!

Demanp No, 127—Roans anp
BRIDGES

“That a sum not exceeding Rs.
9,29,07 000 on Revenue Account and
not exceeding Rs. 1,41,98,000 on
Cap.tal Account be granted to tne
President out of the Consohdated
Fund of the State of Gujarat to
complete the sum necessary to
defray the charges which will come
in course of payment dunng the
year ending the 31st day of March,
1975 m respect of ‘Roads and
Bridges'”

Dimavp No 128—Guiarat Capriar,
CONSTRCTION SCHEME

“That a sum not exceeding Rs.
6533000 on Captal Account be
granied to the President out ot the
Consohdateq Fund of the State of
Gujaral to complete the sum nece--
sary to defray the charges which
will tome 1n course of payment
during the year ending the 31st
dav of March, 1975 in respect of
‘Gujarat Cap:tal Construction Sche-
mei”

Drnaxp No  130—Socrian SECURILY
Anp WELFARF (Puslic WORKS
DEPARTMENT)

“Phat a sum not exceeding Rs
266000 on Capital Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sarv to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1978 in respect of ‘Social
Security and Welfare (Public
Works Depertment)!™



267 D.G. (Gujarat), 1974-T5

Denvanp No 131—LoANS AND Apvan-
Crs TO GOVERNMENT SERVANTS IN Pus-
LI¢ WORKS DEPARTMENT

‘That a sum not exceeding Rs
1 ,26000 on Capital Account be
granted to the President out of
the Consolidated Fund of the State
o1 Gu,arat to complete the sum
1 ¢essary to defiay the charges
which will come 1n course of pay-
ment during the year ending 31st
day of Maich 1975 i1n jespect of
Loans and Advance, to Govern-
ment Servants m Publie Works
Department’”

Lrvianp No 132—Lanp REVFNUE

That a sum not exceeding Rs
121,46 000 on Revenue Account be
wtanted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
tary to defray the charges which
vw1ll come in course of pavment
during the year ending the 31<t
gay of March 1976 in respect of
Land Revenue "

DEMAND No 133—STtAMPS AND
REGISTRATION

That a sum not exceedmg Rs
22,02 000 on Revenue Account be
cranied to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
<ary to defray the charges which
\ 11l come 1 couise of payment
Auring the vear ending the 31st day
f Margh, 1875 1n respect of
s+*amp- and Registiation

DrmAaNDp NO —136—ReveNue DFPiIR1-
MENT

That a sum not exceeding Rs
22 86,000 on Revenue Account be
granted to the Piesident out of
ithe Consohdated Fund of the State
of Guarat to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March 1975 1n respect
nt ‘Revenue Department'”

JULY 23, 1974
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Demanp No 137—DirstrIcT
ADPMINISTRATION

*That a sum not exceeding Rs
19431000 on Revenue Account be
granted to the President out of
the Consolidateq Fund of the State
of Gujaiat to complete the sum
necessat to defiay the charges
which will come 1n course of pay-
met during the year ending the 31st
dayv of March 1975 1n iespect of
D strict Admunistration’”

Drevannp No  138—MISCRIT ANEOUS
GEnFRAL SERVICFs (REVENUF
D3 PARTMENT)

‘That a sum not exceeding RS
33000 on Revenue Account be
granted to the Preudent out of
the Consolidateq Fund of the State
of Guarat to romplete the sum
necessaty, to defray the chaiges
which will come 1n course of pay-
ment during the vear ending the
31.t day of March 1975 1n respect
of Miscellaneous General Services
(Revenue Department)’”

Dimanp No 138—Ursan Drvevor-
MENT (REVFNUE DFPARTMENT)

*Phat a sum not exreeding R«
216,000 on Revenue Account be
granted to the President out of the
Consolidated Fung of the State of
Gujarat to complete the sum neces-
warv to defray the charges which
will come in course of payment
during the vear ending the 31st
dov of March, 1875 in respect of
‘Urban  Development (Revenue
Department)’"”

140 —SOCIAL SECURITY
AND WELFARL (REVERUF DEPART-
MENT)

That a sum not exceeding RS
23,59,000 on Revenue Account and
not exceeding Rs 46,70,000 on
Capital Account be granted to the
President out of the Consolidated
Fund of the State of Gujarat t0
complete the sum necessary to
defray the charges which will come
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in course of payment during the
year ending the 31st day of March,
1975 in respect of ‘Social Security
and Welfare (Revenue Depart-
ment)"”

Demaxp No 141--RELiuy ON ACCOUNT
orF Narturar CavLamrriegs (REVENUE
DEPARTMENT)

“That & sum not exceeding Rs.
87.00,000 on Revenue Account he
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
wt v 10 defray the charges which
w-! come n course of payment
dui..g the yea, ending the 3lst day
of Ilarch 1975 1 respevt of ‘Relief
on account of Natural Calamities
{Revenue Department)’™

Demaxp No, 142—DaNcs DIsTRICT

“That a sum not exceeding Ras.
1.37.05,000 on Revenue Account and
not exceeding Rs 4.49,000 on Capi-
tal] Account be granted to the
Preqident out of the Consohdated
Fund of the State of Gujarat to
complete the sum necessary to de-
frav the charges whrch will come 1n
course of payment during the year
ending the 31st day of March, 1975
in respect of ‘Dangs District’.”

Dratanp No, 143—AGRICULTURE
{REVENUE DEPARTMENT)

“That a sum not exceeding Rs.
1,02.000 on Revenue Account and
not exceeding Rs. 1,00.000 on Capi-
tal Account be granted to the Pre-
sident out of the Consolidated Fund
of the State of Gujarat to complete
the sum necessary to defray the
charges which will come in coursc
of payment during the year ending
the 31st day of March, 1975 1h res-
pect of 'Agriculture (Revenue De-
pariment)’.”

Drmanp No, 144—COMPENSATIONS AND
AssIaNMENTS (REVENUE DEPART-
MENT)

“That 8 sum not exceeding Rs.
52,00,000 on Revenue Account and

(No. 2) Bill
not exceeding Rs. 13,383,000 on Capi-
tal Account be granted to the Pre-
sident out of the Consolidated Fund
of the State of Gujarat to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1975
in respect of ‘Compensation and
Assignments {Revenue Depart-

(R

ment)’.
Demanp No. 146.—LOANS AND ADVAN-

Cks 10 GOVERNMENT SERVANTS IN
REVENUE DEPARTMENT

“That a sum not exceeding Rs.
15,33,000 on Capital Account be
granteg to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending in the 3lst
day of March, 1975 in respect of
‘Loans and Advances to Govern-
ment servant; in Revenue Depart-
ment’.”

15.45 hrs,

GUJARAT APPROPRIATION
(NO. 2) BILL. 1974*

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH)- 1 beg to
move for leave to introduce a Bill to
authorise payment and appropriation
of certain sums from and out of the
Consolidated Fund of the State of
Gujarat for the gervices of the finan-
cial year 1974-75.

MR DEPUTY-SPEAKER:
question is:

“That leave be granted to intro-
duce a bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of the State of Gujarat for
the services of the financial year
1974-75."

The motion was adopted

The

“PubTiTed T Gasette of Tndls Extra ordinary Part 11, section 3, dated I3~

7-"74.



